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HI.3T. 2851(3).— STaT Hee sraroft Reuae uast 8 forfies (varegguar), e ustiara st
AT FIANE IS, ATTAUTH, TH- STI- gTed, AHTATE — 382421, [ITd, AT & Baq g, 7 giaiHe
AT [ & o § 115 Jmaie | o aRaser & forg it Regmas uast uze ffies #i1
FeA(FE (Al TG FT g ST T & dgd AEaige AT ared o & fow ey ataf=am,
2003 T &7 164 F SaeTd AT F gq A =T 8

3T STateh, fo=a Jarer, 9 a7 o 97 . 25-17/92/2025-PG faAifHa 03.10.2025 +
FT TEHE ST ST % F95 § 115 Fmdie /1Y GEa 9RFs=r & o sremft f=uae uastt 8
e 1 Ftaelacl T FXT gq ST Tl & Sauid o aTl avgs SAHeTT ATl & ol
o srfar=a T 9T 68(1) F siavid Td ST{HIE Y& T =T

AHE =TT Requaer uastt 8 forfies (TaE8us) 7 ST H=R 9= TS g (Fa)

fami 04.12.2025, 3 3ifaw wwsw (RG) fadi® 04.12.2025, R HMER () &
04.12.2025 ST 9T%d & AT g oa fadi® 03.01.2026 # EHe ST 6 ofT J&qriad e

4017 G1/2026 )
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HIT T TRTL 01 AT & 2 T 6 HaL ATH STAAT 6l [T IO / ST¥aTaae it §i7 H2d gO Al TR1ard
T om za T, A9 el Requae uast 8 forfaes (wsmeEsud) 7 22.05.2026 faAitra uw
SAFATAT S fohaT, Forers =roror Y 72 & o aea g F enfarawti T ud e aneE 9= #{
THT T A | 2 Held & Hia< s (Soqufl / ST YT qal gall ATl

H SraToit feguae uAstt 8 ferfiee 7 fai® 21.05.2026 &1 U = I Y& 4T 7, 5a+ 78
oot oA T B T3 yeartad strags Siieer ATSH(AT) T /W TISTEATE & "t e 3feaw awes (GIB)
TTETHRAT & o are< o 8, S|t o Re art=er (Afaen) dear 838/2019 & famisw 19.12.2025 F smaer
¥ wefdq g1 smaes 7 78 off 3=+ e 8 & ag s<6 fvte & RAfga g aatg =mamers & ooy [en qur
ITH AL 6 AT H FET TTTAHET FIT ATAST § AT 007 ST ATl Foheft AT [aer 7 quia: a1as
T 31, e o Tg A Fqran 747 g FF giafie A 7 S3@or 36 I6% aga? aqr 147 ¢ & Set a6
T gT, T ATHad TTAT 7T FT START H7 |

Y o7 e o A= aferfaaw, 2003 F & 164 F qq "[Sd & F=g § 115 AMEie q7
e afarsET & o sl feguae uastt 8 frfies &t Ffafadt ya™ 3 gq TiafHes ot &
qed gratae areq foem % forg 38 3 a9ft afxrat wem #=a #71 g B g, S AT s
AT, 1885 o TZA SAUTHE & TATSIA (T TLHT FILT SATTUT STITAT AqIerd o TT S UTH ATSH
TE GF AT TH T T TATIAT ST LA 36 ST o oI, SRR TTTEaeor &l I8 21 FST & staiid
et sfaves aataee amEd &

o  THRE8USA (Ma: AT, ATAHT-AGATU, FoAT-Frog Torera | Foora Seee Ra=ae) - qo-11 fioe
220 AT TH/HT AT (/T a7l 1)
YL JISHT o AT AALEE STATHIA AT [T T o AR TET, FEal i gl ¥ 2,
I YT H, I AEATE & AT A | g [

#. | MEEam SECIEREEI
i)

1 | 397, IETET, S, 98T ST, 97T 941, 97, 97, §9s, Jea], S, | Twmamr | w5

FHIZAT AIET, FISAT AT, TAAT, GIATET TIET, GIATST AT, ST, AAA, HIY,

A=, T, IW4Te, TATSAT, ST, IS, IWET, THIL, THIL-HET, T3, TS0
Frer, Jg<, TSt o9, Jo- g, I /i, JqaaiT, IALIL, IUHT, T,
AL J[AAl, FAIY, FleEeT SSIEY, ARANY, IFT, TIR, qaE@™, T,
T, =T, ST AT

2 | FHET AT, FHE /IS, quET, gre FFSTET | T

A, ATATHITAS [E=TE F3 & T, A= #oray, 9a awar, Ggga sfaf=aw, 2003 #F amr
164 % FqTq F&g T Reguae usit 8 forffiee #7 IO Aavge STaiaee ATed &l o9 & o
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aft erfxrar FRerferfera MaemT ua ordt & 979 Yo #3418, S AT S TE Ay, 1885 & dgd
THATE & AT & (70 AERTE FIT T STAAT Tierd o T ST ATST U @8 AT 39 T 0l
TATIAT S AqeeA 73 ST 3 for, Tefiums srierseor & ure &-

i. I ATHIET 25 qUT & forw Jare o simar g

ii.  STAEE W TEATAT AT H SITIET § I SS9q TEFI0 AT S Fahdl, d, T
TSI, T TISTHE SAT(E &l GgH T ITH HAT g

iii.  srereen A afafaaw, 2003 % qEd @ SEn F gy a4 T giaiie, o e U,
Ao vty % AR /ARt 1 o w7 gem

iv.  3TaEE g AT & e e/ aen e FA0e & e % T4 & AT &7 T HT)

V.  IZ AHIGA STAEe G (a=d AT =aH, 2003 F YA 3T 3Hh qad a0 T [HFAT ht et
T ATATAT T ST o e g

vi.  FEE st Reguae uest 8 forfies & e Adterwr & a9y e ua e st s,
H AUTrd STTATT 0 ITH FIA 6 a1a, TH a1 (S2d ATTAHor 1 [aeqd FEeqr F g6 Teqa Hem
g

vii. IR, SULIE AATEE ATSAT 6 AN (T ST AATgE ATST & TR AT T AHT) Henfad Je A+
e (SITATSET) & § SIdT 8, a7 ATdaeh &l AId & A=1T qa1g -1 & e Jrt=ar (Afee)
T 838/2019 % fadi® 19.12.2025 % 9T X AT HATF ~ATATAT & ST AT o SATHLIT
H T grereTreat g o sru Rt oft ster fRcer &1 9Tee ST g

[T, /. 25-16/48/2026-9Ta¥ RIT (THATT)]

THAT.OF. 937 Y91E, Fa¥ ai=a (=)

MINISTRY OF POWER
ORDER

New Delhi, the 3rd June, 2026

S.0. 2851(E).— Whereas M/s Adani Renewable Energy 8 Limited (ARES8L), the applicant with its registered
Office at Adani Corporate House, Shantigram, Nr. Vaishno Devi Circle, S. G. Highway, Khodiyar, Ahmedabad-
382421, Gujarat, India has applied for authorization under Section 164 of the Electricity Act, 2003 for laying of overhead
transmission line under the transmission scheme "Transmission System for Providing Connectivity to Adani Renewable
Energy Eight Limited for its 115 MW Solar Power Project in Kachchh, Gujarat”

And whereas, Ministry of Power, Government of India vide its letter No. 25-17/92/2025-PG dated 03.10.2025
had granted prior approval under section 68(1) of the Electricity Act, 2003 for the overhead line covered under the
transmission scheme "Transmission System for Providing Connectivity to Adani Renewable Energy Eight Limited for
its 115 MW Solar Power Project in Kachchh, Gujarat”

M/s Adani Renewable Energy Eight Limited had published notice for transmission scheme in local newspapers
Gujarat Samachar (Gujrati) dated 04.12.2025, Rajasthan Patrika (Hindi) dated 04.12.2025, The Indian Express (English)
dated 04.12.2025, and in Weekly Gazette of India dated 03.01.2026 for the general public to make
observations/representations on the proposed transmission route within 2 Months from the date of publication.
Subsequently M/s Adani Renewable Energy Eight Limited has submitted an affidavit dated 22.05.2026 declaring that
no observation/representation was received within 2 Months from the date of Publication of public notice.
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M/s Adani Renewable Energy Eight Limited has submitted an Undertaking dated 21.05.2026 stating that the
route of the proposed overhead transmission line(s) is located outside the Revised Great Indian Bustard (G1B) Priority
Area of Rajasthan and Gujarat, as referred to in the judgment of the Hon’ble Supreme Court of India dated 19.12.2025
in Writ Petition (Civil) No. 838 of 2019; the applicant has further undertaken to comply with all directions of the Hon’ble
Supreme Court as contained in the said judgment as well as with any subsequent directions issued by the competent
authorities in pursuance of the above order by the Hon’ble Supreme Court, and has also stated that the transmission line
alignment has been optimized, in such a way that they share maximum common stretch to the extent possible.

And now the applicant has requested to confer upon him, all the powers under section 164 of the Electricity
Act, 2003, which the telegraph authority possess under the Indian Telegraph Act, 1885 with respect to the placing of
telegraph lines and posts for the purpose of a telegraph established or maintained by Government or to be so established
or maintained for laying of electric lines under the transmission scheme "Transmission System for Providing
Connectivity to Adani Renewable Energy Eight Limited for its 115 MW Solar Power Project in Kachchh, Gujarat”. The
following overhead line is covered under this scheme:

e ARESL (Generating switchyard situated in village Ludbay, Taluka Nakhatrana, District Kachchh, Gujarat) —
Bhuj-11 PS 220kV S/c line (On D/c Tower).

The transmission line covered under the above scheme will pass through, over, around and between the following
villages, towns and cities of Gujarat:

Sl Name of the Village Tehsil District | State
No.

1 Aiyar, Charakhada, Jaday, Dhamay Juni, Dhamay Navi, Dhamay, Dhora,
Fulai, Jadodar, Jinjay, Kadiya Mota, Kadiya Nana, Khambhla, Khombhadi
Moti, Khombhadi Nani, Ludbay, Mathal, Moray, Motichur, Muru, Bagpat,
Ratadiya, Todiya, Ugedi, Ukheda, Rampar, Rampar-Sarwa, Netra, Vajira
Wandh, Wehar, Vigodi, Thal, Thal-Layari, Aral Moti, Jetavira, Umrapar, | Nakhatrana | Kachchh | Gujarat
Uthangni, Gajansar, Amara, Khirasra, Khirasra-Netra, Sarwa, Anandnagar,
Rasaliya Navu, Rasaliya Junu, Rasaliya, Desalpar Guntali, Amrapar, Kotada
Jadodar, Mafatnagar, Gechada, Layari, Nawawas, Chhari, Navanagar, Paiya,
Hirapar Todiya

2 Wamoti Nani, Wamoti Moti, Samanda, Daban Abdasa

Now, after careful consideration, Ministry of Power, Government of India, under section 164 of the Electricity
Act, 2003, confers all the powers to M/s Adani Renewable Energy Eight Limited for laying above overhead line, which
telegraph authority possesses under the Indian Telegraph Act, 1885 with respect to placing of telegraph lines and posts
for the purposes of a telegraph established or maintained, by Government or to be established or maintained subject to
following terms and conditions for installing the above mentioned line, namely:

i.  The approval is granted for 25 years.

ii. The Applicant shall have to seek the consent of the concerned authorities i.e., local bodies, Railways, National
Highways, State Highways etc. before erection of proposed line.

iii. The Applicant shall have to follow regulations/codes of the Appropriate Commission regarding transmission,
O&M, open access, etc., framed under Electricity Act, 2003.

iv.  The Applicant shall operate the line after approval of Electrical Inspector / Chief Electrical Inspector of Central
Government.

V. The approval is subject to compliance of the requirement of the provisions of the Electricity Act, 2003 and the
rules made there under by the applicant.

Vi. M/s Adani Renewable Energy Eight Limited shall have to submit the requisite clearances to Central Electricity
Authority after obtaining the same from concerned authorities like Civil Aviation, Defense etc., at the time of
Electrical Inspection.

vii. In case, the route of above overhead lines (or some portion of the route of above overhead line) falls in the
Revised Great Indian Bustard (GIB) area, the applicant has to comply with the directions of Hon'ble Supreme
Court of India in its order dated 19.12.2025 in Writ Petition (Civil) No. 838 of 2019 and any other directions
given by competent authorities in pursuance of the above order by Hon’ble Supreme Court

[F. No. 25-16/48/2026-POWER GRID(MoP)]
M.V.N. VARA PRASAD, Under Secy. (PG)
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